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FINAL ORDER NO. 51111/2021 

 
 

RACHNA GUPTA:  
  

An application praying for withdrawal of the appeal is received 

on 26 February, 2021.  Learned Counsel has mentioned that they 

had applied under Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019.  The request has been accepted and the Discharge 

Certificate / Form SVLDRS - 4 being issued in favour of the 

appellant.  The said form alongwith SVLDRS – 1 is also annexed 

with the application.  The same has been acknowledged by learned 
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Departmental Representative.  In view thereof the request for 

withdrawal is hereby accepted.  Consequent thereto, appeal stands 

dismissed as withdrawn.  

[Dictated and pronounced in the open Court] 

 

 

 

 

                                                          (RACHNA GUPTA) 

                                                          MEMBER (JUDICIAL) 
Anita 
 


